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be available after monsoon season i.e.
by September; 1982. Thé second gene-
rating unit is likely to be commission-
s in 1988. -

{c) Two transmission lines have beeén
planned for the evacuation of power
from the Pench Hydro-electrie’ Project
are;— :

(i) Pench-Seoni 132 KV, D/c line
in Madhya Pradesh (length 45 Km).

(i1) Pench-Ambazari 132 KV, D/c
line in Maharashtra (length 75 Km).

These lines are expected 10 be. ready
efore the commissioning of first unit
March, 1982.

(d) In Madhya Pradesh, 5351 hec-
tares of land are likely {o be submerg-
»?. The cases relating to the payment
»f compensafion for land and property
and rchabilitaticn cf oustees are being
precessed by the State Governments.

(e} The Pench Irrigation Project ap-
proveqd by the Planning Commission in
October, 1977 for Rs. 40.69 crores pro-
poses utilisation of tail race waters of
the Pench Hydroelectric Project. This
Project has been planned taking into-
consideration the upstream reservation
required for Madhya Pradesh in the
light of Inter-State agreement
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Strike by Traders in Petrol
.8217. SHRI SUKHENDRA SINGH:

SHRI MADHAVRAO
SCINDIA:

SHRI JYOTIRMOY BOSU:
SHRI S. S. LAL:

Will the Minister of PETROLEUM,
«CHEMICALS AND FERTILIZERS be
- pleaged to state:

(a) whether it is a fact that the
Traders in Petrol throughout the coun-
try, particularly in Delhi had given g
-call for strike on 2nd and 3rd April,
1979;

(b) it so, whether the strike was
- observed as scheduled;

(c) i so, assessment by Government
- about its success or failur?; and

(d) steps taken by Governmeni to
- meet the gituation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) Yes,
“Sir.

(b) No, Sir.

(c) No assessment was made in view
of its unconditional withdrawal.

(d) Does not arise.
Purchase of Spirit by Bengal Chemi-
cily and Phirmaceuticaly Works
Limited

8218. SHRIMATL. PARVATHI

KRISHNAN: Will the Minister of -

PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

APRIL 24, 1079

Written . Answers 6o

(a) whether it ig a fact that the
Bengal Chemicals and Pharmaceuticals
Works Limited purchased aboug 10,000
bulk litres of rectified spirit at a rates,
of Rs. 3.53 net per bulk litres from
West Bengal Spirit Warehouse.

(b) whether it is algo a fact that the
company had accepted an offer by
Saraya Distillery in Gorakhpur District
of U.P. for the supply of 36,000 bulk
litres of the spents at the rate o2 Rs.
1.11 per bulk litre; and

(c) it it is so, what are the details
and reasons for purchasing at a bigh
rate when an order was already ac-
cepted for its supply at a lower rate?.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) No, Sir. Bengal Chemicals and
Pharmaceutical Works Limiteq ob-
tained rectiffed spirit from Ajodhya
Distillery at Rs. 0.75 per litre ex-fac-
tory (Rs. 1.03 per litre delivered at
Maniktala), who had quoted lower ex-
factory and delivered prices than
Saraya Distillery,

(c) The spirit purchased and refer-
red to at (a) above is for use in non-
drug manufacture and is not exempted
from payment of entry tax while the
spirit puschased at (b) above is fgj
drug manufacture and is exempt
from payment of entry tax and bought
on the bhasis of competitive tenders,

Advertisements of Cola Drinks

8219. SHRI DALPAT SINGH PARAS-
TE: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state: .

(a) there are a number of cols
drinks being advertised, what is tbf
criteria used to determine which of the
Colas are violating the Commercial
Code of advertisement;

(b) which of tge'cpla drinks adver-
tisement have been approvad and rea-
song thereof;, I





